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C~TRAL AININISlRATIVE TRIBUNAL 
ALLAHABAD BENCli : ALLAHABAD 

ORIGINAL APPLICATION No.522/2002 

TUESDAY' rms THE 31D OM OP SEPTB4BE8, 2fX>2 

HOO' BLE MR. JUSTICE R.R.K. TRIVEDI •. VICE QIAIHMAN 

HCN' BLE MAJ. GEN. K.K. SRIVASTAVA • • MFJ4BER (A) 

Ind~a K\.mar Mishra, 
s/.o Sri .Sadanand Mishra, 
R/o Village Bal.karanpur Clal'Wa, 
District Kaushanbi •. 

(By Advocate ~ri B.N. 

Ve.xeus 

l ·. Union of India, 
Northern Railway, 
Allahabad, through its 
General Manager. 

2., General Manager (Personal), 
Northern Bail way, 
Allahabad; 

3. Railway Recnaitment Board, 
All ah ab act, through 

• •• ~plicant 

Mishra - absent) 

its Cllaillllan. ••• Respondents 

(By Advocate Sbri • Mathur) 

ORDER 

Hon'ble Mr. Justice R.R. IS, Trivedi, Vice atainnani 

• 

• 

List has been revised. None is present for the 

applicant • 

2. This 0. A. has been filed by t be applicant for a 
• 

direction to the respondents to declare his result of the 

exanination of Assistant Station Master held 'in the year 

1996-97, which was conducted by Railway Recrui'bnent Board, 

Allahabad. A direction has also been prayed to the respon­

dents to decide his .tepresentation dated 15.JD.%>01. 
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3. Shr.i. Prasbant Mathur has submitted that the 

ex~ination which has been referred in the relief clause 

by the applicant was held on 26'97.1996. 1hereafter, viva­

voce and phycholog ical. test was held on 15.4.1997 and 

1.4.1997. This test was however cancelled by order dated 

22.10;1999. The order was challenged in this Tribunal by 

filing O.A, No.1435/1999 and other O.As which were decided 

finally on 13.3.2001. The aforesaid order of the Tribunal 

has been conf j nned by the High Court .. by oJ:der dated 

16.5 .2001 passed in Writ Petition N•.13218/2S.X>l. The 

S.L.P. filed before the Hon'hle Suprana Court was dismissed • 

as withdrawn on 13.a.2.001·. Thereafter review application 

was filed befoxe the Hon' ble· fil.Qb Court which has also been 

rejected on l.2.·l2.2X>l. Thus, the order cancelling the 

af o.resaid test has becane final and the applicant is not 

entitled for any relief@ ~ri PraSbant Mathur has also 

inf oxmed that thereafter a fresh notification was issued 

on 5';-8.2001, in pu.t:Suance of which selection has been 

canpl eted a~ the result has been dee! ared on 8 .4. 200 2. 

4.• In the circllJlstances, this 0. A. has no merit 

and is accordingly rejected. No order as to costs. 
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